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1IN THE CENTRAL ADMINISTRATIVE TRISUNAL, PRINCIPAL BENDH
NEW DELHI

.

N

CoPe No,20/95 IN |
ﬂ:A:No.126é/90 New Delhi, dated the 23xd kay, 1995

HON'BLE MR. AlVe HARIDASAN, VICE=CHAIRMAN {3)

uON'BLE MRo S.R. ADIGE, MEMBER {A)

Dr. Chandez Shekher Sahukar,

S/o0 Shri Satya Sahib Sahukar,

R/o C=-280s DDA LIG Flats,

East Loni Roed,

Delhi-110083. : .
{Appeared in person) vos APPLICANT

VERSUS

Union of India through

Shri G, Balakrishnang Secrotary,

Deptt. of #Animal Husbandry & Dairying,

Ministry of Agriculturs,

Krishi Bhawan, New Delhi, ,

{By Advocates Shri N,S. Mehta) eves RESPONDENTS

ORDER_(CRAL)

BY HON'BLE /Rs A.Ve HARIDASAN, VICE=CHRIRMAN {J)

Counssel for the Respondents producéd a copy of the

' afficavit filed by Shri HeKs Jagota, Under Secretary in the
Debtb. ef Animal Husbandry statinig that the Respondents hzve
issued orders promoting the appiicant as Asstt, Livesteck OFficer
in the scal® of Rs, 2000=3500 on ad hoc Dasis wed o 12,5.82 and
stated that they have implemented the directions and that no
action may be initiated azgainst tée Respondents, The applicant
statesg that he’is still to be promotad m1regukurbasis, hut ag
far as the proceedings in this case are concernsd we find that
the Respondents have -acted on the deciaratory orders of the
Tribumal and if there is any further grievance subsisting it will
be open to the applicant toc take propex proceeding in that
regsrd. We find no reason for ;ontinuing th;a CP and therefore
the C.P. is dismissed and the notics issued to the Respondents

are discharged,

(S.Re ADIGE {AeV. HARIDASK)

Member (A} Vice~Chairman{J)




